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MR. SPEAKER: I will explain it 
to you in the Business Advisory Committee. 
I shall place the difficulties at the Business 
Advisory Committee meeting. 

SHRI S. 1-1. BANERJEE: Sir, I rise to a 
point of order. 

MR. SPEAKER: The House stands 
adjourned till 2 ·30. 

13·29l1l'i. 

The £Ok Sabha adjourned for Lunch Till 
Thirty minutes post Fourteen of the 
Clock. 

The £Ok Sobha Re-a ... emhled after n~  

at thirty-four minlltes pIl.·t FOllrteen of 
the Clock. 

[MR. DEPUTY SPEAKER in the Chair.) 

MR. DEPUTY SPEAKER: Mr. 
Jaganatha Rao. 

SHRT JYOTIRMOY BASU (Diamond 
Harbour) : Sir. I have given a calling 
attention notice on the reported re-shuffling 
of the West Bengal Administration by Mr. 
Chavan's emissaries who have gone to 
Calcutta. This is a very important thing. 
That calling attention has not been admitted. 
Will you please ask Mr. Chavan to make a 
statement whether this is true and what 
designs they have in mind about West 
Bengal? 

MR. DEPUTY SPEAK.ER : Mr. 
Jaganatha Rao. 

COAL MINES (CONSERVATION AND 
SAFETY) AMENDMENT BILL· 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI JAGANATH RAO): 
I bel to move for leave to introduce a Bill 
further to amend the Coal Mines (Conser-
vation and Safety) Act, 1952. 
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"(b) that the ownership and 
control of the material resources of the 
community are so distributed as best 
to subscrve the common sood; 

(c) that the operation of the cconomiL 
system does not result in the onncen· 
tration of wealth and m an.~ of nroduc-
tion to the common detriment;'" 

~~ noR ~ i~ iTT!i 1f.~

~ it; 'f11f ~ fi;.;fT ~ li.~ am: 
~ srmJIif it; 1f.T;: .t;~,,;r I!i't -.r 't~ 
t. ;;r) ~r't ..mf1f'CCf f'l f '~ ~ f~ 

!, 

I:lJ f<'JTl; If' ~~ flfizr1f. it; l;;'Rw,;r If.T 
~R mnr iITI'IT ~ , 
SHRI JAGANATH RAO : Thi. is not 

a constitutional objection to the introduc, 
tion of the Bill. By this Bill I am DOt 
,oin, to reverse the policy of the aovem-
ment. There are several coalmi_ in the 
onuntry and what thi, amendment seek. 
to do I, to lachllle the word "d_lopmeat" 
in the Act. Tbe Bill. U it OJiIjDally Itoed. 
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[Shri Japnatb Rao] 

referred only to "safety" in coalmines. 
Now I am introducing a clause to include 
"development of min ~" on scientific. lines. 
The mines have to be developed on scienti-
fic lines to preserve the reserves and also 
exploit them on scientific lines. At 

present the private sector is doing it. T i~ 

Bill docs not mean that I am going to stop 
with it. As I have stated repeatedly in 
this House, I am contemplating bringing 
forward a legislation ·which empowers the 
IOvernment to acquire these mines. 

MR DEPUTY-SPEAKER: The question 

Is: 

Mirmat leave be granted to introduce a 
Bill further to amend the Coal Mines 
(Conservation and Safety) Act, 1952." 

The motion was adopted 

SHRI JAGANATH RAO: I introducet 

the Bill. 
14·38bn. 

NORTH-EASTERN  COUNCIL BILL 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): I beg to move-: 

"That the Bill to provide lor the setting 
up of a Council for the North-Eastern 
areas of India to be called the North-
Eastern Council and for matters con-
nected therewith, be taken into consi-
deration." 

At this stage naturally I will be explaining 
the reasons why we thought of having this 
new set-up. As we know, there 
are zonal councils in the country in which 
we have grouped States the after the 
reorpnisation in 1956. When the proposal 
for reorgani.ation of Assam was conside-
red, it was decided to have the autonomou. 
State of Meghalaya. It was also thought 
that there should be a forum where a 
coordinated integrated view of the entire 
eastern area national can be taken. A. 
far as the aspcct of the problem is con 
cemcd. There arc two aspects which need 
coordinated attention-one is the security 
aspect and the other is the development 
aspect. Even tbouah the area could be 
divided into political units in a dift'orent way, 

there are some economic problems or as-
pects which need to be tackled in a uniform 
and integrated manner. These were the two 
compelling reasons to make us think of some 
other organisation. It can very well be argued 
that instead of having this new set up one 
could have thought of one more responsi-
bility to the Eastern Zonal Council. 
The Eastern Council consists of this area 
plus West Bengal and Bihar. I have an 
experience of attending the meetings of 
the Council as Chairman. Naturally, 
all the problems are taken into consideration 
but the special a ct~ of the problems of 
this particular region and particularly the 
security aspect are driven to the background 
because there are the administrative and 
other urgent problems which take 
precedence. So. it was thought that it 
would be better for members of political 
units of this area to sit together and consi-
der this problem from angles all. Then 
they will be able to give more careful 
attention. Therefore, it wa~ decided to 
have this Council. 

Essentially. this Council is an advisory 
body. We do not propose to make it another 
decision-making body because that will 
further complicate the issue. Our idea is 
to enable the leaders of these political 
units to come together, to ~it together, 
understand their common problems and if 
there are any projects which are of common 
interests to all the States concerned, to 
think about them and argue with the 
Central Government in a more cogent way 
regarding re.ourees, etc. It would be 
even more helpful if there is similar 
understanding among the different political 
units regarding the basic question of 
security of this part of the country. There· 
fore, we have decided to include the Chief 
Ministen of both Assam and Meghalaya, 
the Chief Minister of Tripura and Mani-
pur. As far as Nagaland is concerned we 
have not yet made it a member but we are 
having an enabling provision so that they 
may join it later on. 

SHRI DHIRESWAR KALITA (Gauhati)l 
Why has Napland refused to join this 
Council? 

+ Jatroducecl with the ~ II Ia a or tho Presldent 
·M'IvecI with the recommendadoa of tbe President. • 


